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Open Coyrt. 

CENTRAL .AJJivUNISTAATIVE TRIBUNAL 
ALLAHABPD B ENGH ALIJ\HABAD ...,.__ ~,- 

AllahalJad - the i3rd day ~f Decamser 2~. this 

Vidhi Chandra 
S/0 Shri Ba ljee t 
R/e Villa~e Bae.re li, Post Piper Gaon, 
District Par-ruk hab ad , 

• •• c ••• Applicant. 

(By Acivocate : Sri L.fli1. Singh) 

Versus. 

1, Union of Ind.ia 
threu§h General I:.·\:mager, 
North Eastern Railway, 
Go r ak hpur .. 

2. The Divisional Railway l\lenager, 
N.Ee Railway, Izzatrllagar. 

3. Too Di·:isivnal Railway Manager (Engir~$r) 
N. Es Railway, Izzatna~ar. 

4., The Assistant Engineer, 
N .. E. Railway, ivathura Cantt • 

•• • • • •• • Resp®ndents. 

(By Aavocate : Sri K.P. Singh) 

0 RD ER - - - ....... - 
Heard Sri L .. M. Singh learned counsel fer the app Hc errt , 

Sri K.P, Sil'.l~h Ic ar ned counsa l f©r the re sporulents and 

perused ti:e recards. 

2. Ire applicant, it is alle~ed, has worked as 
Casual Labe ur f or; 470 days. It is further alle~ed that his 

name was entered in the .Life Casual Register ))ut re has not 

»een 1>e,engayed as Casual .Laktour while his juniors were 

re-engagede The instant O.A. has, theref6re, been 

ins~ituted for issuance of a directien to the z-e sporderrt s 

__ tG appe t.rrt him as class IV employee on the l,asis ef 

~ 



/ s~niority as maintainea in ·Life Casual L3bour Register~ 

3. The case ef the respondents is that the applicant 

had we r ke d for 370 days. It is not disputed that tre 
name of tm applicant finds _place in the Li:ve 

~ . 

__ Casual Laaeur Eegister .. ~n fact the applicant was e ns -'-- -i./" 
ef the applican~ in O.A. N6, 2249/97, Attar Sinfh 

and others Vs. General Mana<JJer and 0trers instituted 

before the Principal Bench of the Tribuna 1 fer 

issuance 0f a direction to enter their names in the 

Uve Ca sue 1 Labour Register. The Principal Bench feund 

that Gut of sd x applicants in the O.A., the na!!S ef 

three of them including the applicant founa place in 

the Live Casual labour Register anci acc0rdingly 

issued a direction to the re spende nt.s t0 consider the 

claim of the remaining three applicants· for placement 

in the Live Casual Labour Register. The factssituation 

of the case, therefere, estaelisheci that the applieant•s 

name ~~e in the JJ..ve Casual La.our Register 

and t~refere, he is entitled to be censidered fer 

re-engagement accer'1ing to his seniority aa€l _· as pet ,R\,lle: 

Therefore, the O.A. is clisposed &f with clirectien to 

the Deputy Divisicnal Railway Mana~er (Engineer), 

N. E. Railway, Izzatnagar te ce nsd.de r the applicant •s 

claim for re-en~agement as per Rules having re~ard to h: 

seniority list in the .Live Casual La1'eur Pe~ister. 

It is made clear that in case juniors te the applicant 

have already heen appointed the applicant shall 1De 

offered appe Lntmerrt fGrthv.itho 

'-, ---- . '.\-:t_ ~. . • 't-· 4~ ~'-'1"'/K .. j{z d-t.s,po~ G"i a..cc~. In case 
juniors have n0t already aeen appeintecl, the applicant 

~ 



r -3- ~v 
sha 11 J.!lOnsider as per his seniority pesi tion and as per 

the ·~ 
Rules when£ vacancy aie available. 

~ 
Vice-Chairman. 

A'bnish/- 


